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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERASAD
C.P.N0.90/93 in

0.A.N0,1048/93 Date of Order: 10,2,94
BETWEEN :

S.B.Srinivasulu .« Applicant,
AND

1., Sri R.$.Natarajamurthy

PostiMaster General APSR,
Kurnool. '

'~ 2, N.P.Muthyalappa,

Supdt, of Post Offices,
Kurnool Division,
Kurnool,

3. ,A.Glasudeva Rao,

Post Master General,
H.P.O. |81r 1IN1 DacrAanAoando .

t}‘-." .

Counsel for the Applicant Mr, P.,Rathajiah

Counsel for the Respondents Mr,N.V.Ramana Co
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HON*BLE SHRI A,.B.GORTHI : MEMBER (ADMN.)

i
HON 'BLE SHRI T,CHANDRASEKHARA REHDY : MEMBER (JUDL,) ’?7



C.P.Ns.90/93 in
0.A.No.1048/93

Judgemsnt L k Ve

Y As per the Hon'ble Sri T. Chandrasekhar Reddy, Membsr (3) X

The Contempt Petitioner herein had filed U.A.1é4é/95 S
on 24-8-93 to set aside the transfer order of thE'firstl
respondsnt dt.12-8-93, Ths petitioner, by -the said orders 1?
had-been transferred from Kurnool Division ta Himduput Diuisioﬁi
When the 0.A. came up for admission the Bench has‘@isposgd

A

of the said 0.A, by giving the following directions:

*(a) The applicant may, if he = desires, submit a
reﬁgﬁﬁéﬁtatinn to the PN@, Kurnool, latest by
3-9-1993, The same shall be delivered in
person in the office of PMG, Kurnool.

(b) The said authority or an authority officiat-
ing for him shall consider the reprasenta-'

tion at an early date and'diSpose of the same.

(c) Till tha) disposal of the representation,
status quo as of today to be maintained."

2. The present C.P, is filed by contempt petitioner alleg-
ing that the respondents had committed breach of the orders
dt, 30-B-93 by wilfully discbeying the_same. It is the con-

[, N
St
tention of the petitioner that without obEasmima the order
dt.30-8=93 passed by this Tribunal that the contempt petitioner

had been relieved {@f, the post he was holding by the respondents,

3. 4e bave heard S5ri P, Rathaiah, counsel for the
petitioner, and Sri ‘N.V. Ramana, counsel for the respondents,
Sri Ramana, counsel for the respondents submitted that the )
applicant had been on leave while the impugned transfer

orders had besn passed and that the applicant had also

been relieved long back, prior to filing of this 0.A,

g®r 24-8=93, So, in view of this position, we do not find
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C‘L.@\«\,&m&. Qe bets, ' J\/’ T
- (T. Cbandrasekhar Reddy) ( A.8. Gofthiy

6., One copy tofLibrary,.CAT.Hyd.

any breach of the orders of the Tribumal, and hence
the C.P,. isgliablé to be dismissed, and accordingly #&—

is dismissed., No costs. ‘ I g e

ﬂﬁhber'(ludl.) , Member (Admn.)

Y

Digtated_in_Open_Court Pristys oo
‘ ' :':-_ ibg'ﬁ" S t : ;
dated 10th Feb. 1994 Deputy Registra;:(J') ,_,g__\ ;

et w . Y
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To
1. $hei R.S.Natarajamurthy, Fostmaster CGeneral,

APSR, Kurnool .

2., Sri N.P.Muthyalappa, Superintendent of PostOffices,
kmv Kurnool Divisien, Kurnool, *

i
"

3. Sri A«vasudeva Réo,'Postmaster.%;&%ﬁlﬁ-hp O.~518 30'19.

4. One copy to Mr.F.Rathaiah, Advocate, CAT.Hyd.
5. One copy tOMr .N.V.Ramana, Addl .CGSC.CAT.Hyd.

7. One spare copYe
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> TYPED BY COMPAREDB.BY ~" {
u / .. - T s
CHECKED 3Y ' APEROVED BY
o IN TFE CENI® AL ALiIV'ISTRALTIVE TRIBUMAL
o . o SYDERLLLD SEICHT AT HYDERABAD
PHE HON'TLL VR.IULY }S\V.NEELADRI RAQ
VICE~CHAIRMAN s
D e .
TH. HO'_LE - K.2.,3.GORTHI :MEMBER(A)
’ TIE HON'SLE {iR.T.CHZIDRASELRFAR REDDY
- ME:ZER( JULDL)
ol .
THE HCHN'BLL MR.A.RANLARACSLI ¢ MEMBER
. { ADMN)
Dated: \O-)-2994.
'\ CROER/ JURcHE=F
Mo AR/ Coa. 210, C(D l
. a3
in
0.A.No. ‘P\&%’\C\S
T.A.NO. . (v..P .o, )
Admithed and Tntrerim ™ remt1mAne
Allowed.
Disposeld of with directions.
Dismissed.
) Dismissed ag withdrawn.
Dismissed for Tefault.
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